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(d) The property left by the late Nawab
of Murshidabad vests in the official trustee
by virtue of section (4) of Murshidabad
Estate (Trust ) Act, 1963.
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LAW AND ORDER 1N DELH]
523. SHRI AHMED M. PATEL :

SHRI SUKHDEO PRASAD
VERMA :

SHRI BRIJ] RAJ] SINGH:
SHRI  SIVAJI PATNAIK :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government are aware
that law and order situation in the Union
Territory of Delhi has further deteriorated
during the period from August to October,
1977 3

(b) if so, the number of bad elements
arrested during the above period ; and

(c) the measure taken by the Govern-
ment to normalise the law and order
situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL) : (a)
‘While the number of crimes under certain
heads has shown an increase, under certain
other heads it has shown decrease.

(b) 8048.

(c) With a view to contral the crimes
and improve the law and order situation,
the following steps have been taken by the
Delhi Administration :—

(1) Patrolting has been intensified
particularly inthe crime-affected
areas.

(2) General Gasht is being done im
the districts with an element of
surprise for criminals by chang-
ing its timings and dates.





